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pKBtfDBttft PKOCLAJtfATlON DATED 
12-3-76 zn respect Of S tate o f  G vjabat

A S D PRESIDENTIAL ORDER THERETO AND 

H EPO H T OF G O VER N M EN T  OF G UJARAT  TO
t h e  P r e s id e n t

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA 
JtEDDY): I beg to lay on the Table—

(1) A copy of the Proclamation 
(Hindi and English versions) 
dated the 12th March, 1976 is-
sued by the President under 
article 356 of the Constitution 
m relation to the State of Gu-
jarat under article 356 (.i) of 
the Constitution.

<ii; A copy of Order (Hindi and 
English versions) dated the 
12th March, 1976, made by the 
Prebident in pursuance of sub-
clause (i) of clause (O ot the 
above Proclamation.

(iii) A copy of the Report dated 
the 12th March, 1976 of the 
Governor of Gujarat to the 
President (Hindi and English 
versions). [Placed in Library. 
See No, LT-10440/7(5 ]

12 §3 hr s.
MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL • Sir, I 
have to report the following messages 
received from the Secretary-General 
« f  Rajya Sabha:—

(i) “In accordance with the provi-
sions of rule 111 of the Rules 
df Procedure and Conduct of 
Business m the Raiya Sabha. 
I am d»rected to enclose a 
copy of the Foreign Contribu-
tion (Regulation) Bill. 1976. 
which has been passed by the 
Rajya Sabha at its siting held 
on the 9th March. 1976."

<ii) “In accordance with the pro-
visions of rule 127 of tbe Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha, 
I am directed to inform the

Lok Sabha that the Rajya 
Sabha, at Its sitting held on 
the Uth March, 1976, agreed 
without any amendment to 
the High Court at Patna (Es-
tablishment of a Permanent 
Bench at Ranchi) Bill, 1976, 
which was passed by the Lok 
Sabha at its sitting held on 
the 9th March, 1976.”

Oil) “In accordance with the provi-
sions ot sub-rule (6) of rule 
186 of the Rules of Procedure 
and Conduct of Business in the 
Rajya Sabha, I am directed to 
return herewith the High 
Court Judges (Conditions of 

Service) Amendment Bill, 
1976, which was passed by the 
Lok Sabha at its silting held 
on the 8th March, 1976, and 
transmitted to the Rajya 
Sahha for its recommendations 
and to state that this House 
has no lecommendations to 
make to the Lok Sabha m re-
gard to the said Bill"

(iv) “In accordance with the provi-
sions of sub-rule (6) of rule 
186 of the Rules of Procedure 
and Conduct of Business m 
the Raiya Sabha, I am direc-
ted to return herewith the 
Supreme Court Judges (Con-
ditions of Service) Amend-
ment Bill. l ‘)76) which was 
passed by the Lok Sabjha at 
its sitting held on the 8th 
March, 1976, and transmitted 
fo the Raiya Sabha for its 
recommendations and to state 
that this House has no recom-
mendations to make to the 
Lok Sabha i» regard to the 
said Bill”

FOREIGN CONTRIBUTION (REGU-
LATION) BILL

As Pass ed  b y  Ra j y a  Sa b i u

SECRETARY-GENERAL; Sir, 1 lay 
on the Table of the House the Foreign 
Contribution (Regulation) Bill, 1976, as 
passed by Rajya Sabha


